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journalists efc. (S%.)
MR SPEAKER' No point of order.
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SHRI SAMAR GUHA I have
nothing to say either in favour or
agaminst any of the unions of journa-
Lists This matter agitated the House
and there was a hot discussion regard-
ing representation in the Wage Board
because the hon Mimster showed
certain partisan attitude towards one
organisation of the journalmts (In-
terrupt.or s)

In the discussion reld in  Apul
1974, the hon Mimster had assured
that he would take intc consider.ti n
ull the views and that on the me ita
of the whole 1.sue, he would give
consideration to all aspects and he
would try to do justice in the matter
But now I find that the Chairman ard
the Se¢cretaty of the same umon of
the working jrrnalists have been
nomunated The other umon, the Na-
tional Union of Journahsts wlach has
also been recognised by the L. Inrma.
tion and Broadcusling Minisirv and
the Piess Council and the Dutt Tom-
mittee should have been given repre-
seniation. Tle Chawrman and the
Secretary of the same union of work-
ing journalists will give the same
vIEws What harm would 1t have
been if the views of another section
of joornalists had been taken into
consideration by incorporating one of
their members in the Wage Board?

(Interruptions)

The hon Minister has particular
prlitical viuws Hg has given ex.
pression to his views 1n  nominatling
the members of only one union of
journahsts in the Wage Board

13338 hrs.

CENTRAL AND OTHER SOCIETIES
(REGULATION) BILL,

CONCURRENCE IN RFCOVIMENDATION OF
Ran SAsHA TO APPOIXT Mrwner 10
JoiNT ConAITILF

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (DR SARO-
JINI MAHISHI) 1 beg to move

‘ That this House do concur in the
recommendation of Rajva Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joant Com-
mittee of the Houses on the Central
and Other <ouiches  (Regulation)
Bill 1974 i the vacaney enused by
the 1esignation of Shri  Shankar
D¢ and do resolve that Chaudhary
Nitiraj Singh a member of Lok
Sabha be appointed to the said
Juint Cormmittee to ful thy varaney ®

MR SPFAKFR The qucstion i

‘That this House do concur 1n the
recommendation of Ragjvy Sabha
that Lok Sabha do appo.nt 2 mem.
bet of Lok Sabha to the Jount Com=
muttte of the Houses on the Ceniml
and Other Societies (Regulation)
Bill, 1974, in the vancancy taused
by the reqignation of Shri Shankar
Dev and do resolve that Chaudhary
Nitira) Singh, a member of Lok
Sabha, be appointed to the mid
Jont Committee 1o 7l the
vacancy

The motion was adojited.
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